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Order of the Tribunal 

On the prayer of Mr A.K.Choudhury o  

learned *Idl.C.G.8.0 the case is 

adjourned till 4.6.98. 	 • 

Sri A.CDas, A.. sistant Surveyor of 

works,. Qff4Ce of the Chief General 

Manager, Te3ecorn, Asam. Circ le. Guwahati 

Is dLrected to appear before this 

Drjbuna'3. on that day. 
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Let this ease be 11sed alongwith 

M,P 402 /98 on 13..7-'98 for
, 
 hearing. 

Member 	 ViceC rman 

pg 

6.8.98 

Let 	this 	case ; be. 	listed 	on 

28.7.98 alongwith M.P.No.102/98. 

Member Vice-Chairman 

On the prayer of Mr NDuttai*arned 
oqunsel for the opposite party the case 
is adjourned to 6.8.98 Mr. 	1C.5harma 
has no objection. 

Member ViCe.Ch 	rrnan 

There is no representation. However 
for the ends of justice the casc is 

adjourned to 13.8.98. 

ricuther 	 Vice-h4nan 

/L 

r Jc-Li- 

ckj 

! 	() 

/ 

13.8.98 	. 	Mr A.K. Choudhury, learned Addi. 

-  C.G.S.C., submits that he is not in the 

case. There . is no representation on 

behalf of the review applicant. The case 

,is dismissed for default. Mr B.K. 

Sharma, learned counsel for the opposite 

party is present. 

Me 

nkm 

 i­6_r 	 $Vc e~4 
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R.A.jO/98 

otes of the ltègstry . 	Date 
( 	

Order of the Tribuna' 

27-10-98 InvieW of the order passed in 

M.P.NO.224/98 the R.A. is restored to 

file. List on 17-11-98fOr orders. 

Vice-ff 

(*the prayer of Mr D.1(.Das,iearned 
counsel for the petitioner the case is 

adjgurried to 24.11.1998 for order. 

Vice-Chairman 

pg 

.11 .9 
	

ai the prayer of the counsel for 

the parties/the case is adjourned to 

1.t24998 for order. 

pg 

/ 
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27 .1 •91 

Present:- Hon'ble Justice Sri D.N.Baruah 
vIce-Chairman and Hon 1 ble Sri 
G..L .Sanglyine, Administrative 
Member 

The case is otherwise ready fo 

hearing. 

List on 27.1.99 for hearing. 

M er 	 Vice-Chairman 

Oi the prayer of the counsel for 

the parties the case is adjourned to 

11.2.99 for hearing. 

~ ~7 4~ Member 	 Chairman  

1.12.98 

49 

pg 
çI',c6\t\9°l 



N01e3 of th Reg3try 	Date 	 Order of the trthua 

4-3-99 	Case is ready for hearing. List 

for hearing on 6-4-99. 

Menibér 	 Vice-Chairman 

pg 
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6.4.99 	 On t -ie prayer of Mr D.K. Das, 

learned cQunsel for the review 

applicant the case i s adjourned till 

6.5.99. 

Mem er 	 Vice-Chairman 
nkm 

.6.5.99 	 Qn the prayer of Mr. D K . Das , 

t 
	 • 	leamed counsel for the review applicant 

the case is adjourned till 1.6.99. 

List it on 1.6.99 for hearing.  

i ember 	 Vice-Chairman 

trd 

	

1.6.99 	On, the prayer of the learned 

counsel for the parties the case is 

a'djourned till 8.7.99. 

M 	er 	 Vice-Chairman 

n km 



R.A. IO/98'(O,A (0/95)0 

8.7.99 

Order of the Ttibuna 

Counsel for both sides are not 
presento For the ends of Justice the 
case is adjourned to 26.8.99.. 

Longer adjournment is granted as 
one of us. (Baruqh- J) WIU not be avai-. 
labie for next three weeks. 

Vice-hairinan 

~ 1~ 

- 	 , 	 9 

I 9.9.991 
	

On the prayer of Mr N.Dutta, learned 

counsel for the petitioner the case is 

adjourned to 12.10.99. 

Me r 	 Vice_Chairman 

S 	O Z9  . 

12.10.9 
S 

On the prayer of Mr I. Choudhury 

on behalf of Mr N. Dutta, learned 

counsel for the applicant the case is 

adjourned till 25.1.1.99 for hearing. 

i5e -~C  

nkm 

25.11.9 	On the prayer of cOunsel for the 

	

,4ies the case is adj7 	to 

Vi ce-CIfThair 
pg 
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10 of .98, ,. 	 . 

(o.A. 107/95) 

Notes of the Registry 	Date 	 Order OrtITriia 

	

28.3.00 	
No DjVjgjOfl Benc1 is available 

to-day. list for hearing on 23.5.00. 

pg 
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23.11.00 	Liston 23.3.01 for hearing. 

- 	. Vice_Ch airman 

pg 

1941 ,41 

pg 

the pryQr made on bthaii of 

uttLe&n 	 I for the 
t.jtjQrt the casc i; ad journed to 

34.G1 

ember klice.Cbairian 
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Notes of the Regithy 	
Order 61 the TrjbunJ 

231.01 
	

List again on 20.2.01 for hearing. 

Member 	 Vice -h airman 

20.2 .01 List again 

hearing. 
on 23.2.2001 for 

Member 	 Vice-Chairman 

rl- 

trd 

23.2.2001 

nkm 

List the case on 27.3.01 alongwith 
C.P.No.10/98 

Member 	 Vice-Chajrman 

27.3.01 Mr D.K.Das, learned counsel for the 
applicant submitted that they have 
alreay written to the coipe..tent autho-
rity o—the--respondents andaiting the 
reply and prays for adjournment. 

List on 15.5 .01 for order. 

C 
Member 	 Vice-Chairman 

2d'v/ 

 PIP 

v'l 7ZL 

Li- 

UN 

5,5.01 Heard counsel for the parbies. 

Hearing concluded, )udgement deltveredii 

in open court, kept in separate sheets. 

The application is dismissed in 

terms of the order. No order as to costs. 

Member 
	

Vice-Chairman 

04, 
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CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH. 

Review Applications No.9. 10 and 11 of 1998 •  

Date of Order : This the 15th Day of My,2001. 

The Hon'ble Mr Justice D.N.chowdhury,V1ce'C1)airmafl. 

The Hon 'ble Mr K.K.ShaXma,Adm.tflistrative Member. 

Union of India& Ors. 	 . 	. . . petitioners. 

- By Advocate S/Sri N.Dutta. D!.K.DaS. 

- Versus 

Sat.Anita Baishya (R.A.9/98) 

MIFaZ.ar  AU 	. V  .(R.A.10/98) 

t Namita Das 	(R.A.11/98) . . . .Opposite party. 

By Mvocate S/Sri B.K.Sharma, S.Sarma. 

	

• . 	 CHOWDHURY J(v.C) 	 - 
'V 	

V 

	

V 	 . 	 have. 

V 	 . 	. By these 3 applicationS the petitionerssought for 	S 
review of the order passed in O.A106/95..107/95 and 115/95 

dated 17.9.97. By a common judgment and order the said 3 

applications were disposed of directing the respondents, 

more particularly respondent No.3, the superintending 

Figineer. Telecom Civil Circle to provide temporary status 

V to the applicants/respondents in any group D post as 

V 	 • 	agreed and thereafter regularised the posts as per the 

V 

V  scheme. The said order was passed on 17.9.97 in presence 

of the parties with a direction to implement the order 

	

V 	within the period specified. In all the three cases the 

applicants Union of India filed the Review Applications 

• 	 before the Tribunal on 30 .4.98. admittedly after expiry 

• of the period of limitation accompanied by application for 

contd..2: 
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i: 

condonation of delay. The applicatiOnS 
 for condonation o' 

delay which were registered and numbered as M.P.l01. 102 

and 103 of 1998 and notices were issued 
to tie opposite 

parties and the opposite party submitted its objection in 

writing. The aforementiOned 3 opposite 
parties in the mean- 

time filed Contempt petition which was regitered and numbered 

as c.p.10/98. 

2. 	We have heard the learned counsel 
£4 the parties 

at length. In the applications for condonatOfl of delay 

the petitioner stated that the judgment of the Tribunal 

dated 17 .9.97 was despatch by despatch No.3015 in 8.10 .97 

and the same was received by respondents 0ni'8.01067 itself. 

It was asserted at para 6 of the appLLcati41 that the senior 

C.G.SC was requested to draft the review apiication.'±t 

was asserted that an unusual situation arosp as the senior 

C.G.S.0 was not cOnvinced and did not dra4j review appli-

cation on factual positiOn which landed the 
respondents 

in a trouble spot. The matter was thereafter referred to 

the Telecom  Head quarters at New Delhi andjafter a 
series 

of discussions at various levels, it was inally decided 

to  file review application, and accordinglJreV1eW applica 
indicating the 

tions were filed • No explanation WhatsOeVer ; , 	grounds 

not to speak good groundiSave and except tee:. ssext1on 

that the enior C .G.S.0 was advised to fi1 a review 
-coming. 

application Was forthLNeither the name OI' the Senior C..G.S.0 

nor any date specified in the appliCatiOfl' as to when such 

move was taken and it was also did not idkc ate when the 

series of disCuSSiOfl8 at various, levels cokcluded and why 

the applicatioflC0Uld not be presented ea.r1ier. 
In the 

review applicatiOn the Union of India piaded that the 

applicant did not make any prayer for grwt of temporary 

status and regularisatiOfl against any Grop D post because 

contd..3 



-3- 

I 	' 
• they knew that it could not be done under the :scherne. The 

grant of temporary status and regularisaeos Group 1) 

was not the material fact for consideration arywhere in 

the O.A.Similarly the petitioners/respondent in 0.A* 

did not make any submission regarding grant ó temporary 

Status. The oral Submissions and prayer was tctally different 

and beyond the scope of O.A.The issues raisedl are basically 

the issues relating to merit of the applicatjo. The said 

issues are not the ground for reviewing ofan rder. At 

para 7 of the said application it was also asserted that 

the petitioner, Union of India was surprised at the oral 

prayer :bf the applIcants regarding absorption as Group D 

employees. They did not get any time to submit a proper 

reply.. It was also asserted that the review alicants were 

not able to furnish the correct position to t Tribunal. 

All that the senior C.G.S.0 was asserted Was that there 

existed Group D posts in the department. Therewas nothing 

beyond that in the oral submission of the senior C.G.S.C. 

It was not the intention of the senior C.G.S.cj:to give 

consent on behalf of the opposite party. In the review 

application there was no mention to the fact that the .said 

senior C.G.S.0 was asked to file review application and 

he was refused to file. At any rate if there ws wrong 

recording by the Tribunal in the judgment for itness of 

things the respondents were to bring those fact.s to the 

notice of the Tribunal instantly when matters ere fresh 

before the aench • The set of counsel engaged dtring the 

relevant time are now changed. The situation was different 

as on today. The grounds mentioned in the applications are 

not ground for review. The members of the Bench are all 

retired. The review is not an appeal in disguise.The 

power to review of an order is provided by Section 22(f) 

cçntd..4 
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of the Apt for reviewing its decision. Thepower of review 

under Section 22(f) is to be confined within the parameter 

of Section 114 read with Order. 47 Rule 1 bil the Civil 

procedure Code. M order can be reviewed 	discory of 

new and important matter or evidence which, after the 

exercise of.dued.iligence, was not withinhis knowledge 

or could not be produced by him at the time when the decree 

was paEsed or order made, or on account of1some mistake or 

error apparent on the face of the record or for any other; 

sufficient reasons. The sufficient reason Is to be read 

ejusdem generis as analogous to those specified in Order 47 

Rule 1 of CPC c lauses • No obvious error iè pointed out. 

Considering all the aspects of the xatterinCludiflg the 

merit referred to in the Review Applications we do not. 

findany sufficient reason for condoninghe delay. The 

application for condonation of delay is accordingly 

dismissed. 

Thereview applications stands dismissed. There 

shall, however, be no order as to costs 

pg 

Sd/ VICE CHAIRMAN 

sii/ MEMBER (Adm) 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 
GUWHATI. 

REVIEW APPLICATION NO 	 OF 1998. 

INOA NO.107195 

S 

IN THE MATTER OF: 

A review Application Under Section 22(F) of the Central Administrative 
Act, 1986., 

-AND- 

IN THE MATTER OF: 

Judgement and order dated 17.9.97 passed by the Hon'ble Tribunal in 
O.A. No. 107/95. 

-AND- 

IN THE MATTER OF: 

Union of India 
represented by DG Telecom., New Delhi. 

The Chief General Manager, 
Assam Telecom Circle, Guwahati. 	 , I 

The Superintending Engineer, 
Telecom Civil Circle, Guwahati .............. Petitioners 

Respondents. 

-Versus- 

1. Md. Fazar All, 	' ....... Opposite Party 

Barbari, Bortila 	 Applicant. 
Hengrabari, 
Guwahati - 36. 

contd.......2 

S 	 CCC7 
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I 	
- 	 -: 2:- 

The humble petition of the above named petitioners :-

MOST RESPECTFULLY SHE WETH :- 

That the opposite party as applicant filed the above O.A. No. 1 .07195 before the 

Hon'ble Tribunal praying for regularisation of his service as Typist from the date he was 

engaged on casual basis. 

The petitioners/respondents contested the case by submitting written statements. 

That the typist is a Group 'C' post and recruitment to the post is regularised and 

and governed by the statutory Recruitment Rules. 	- 

That from the written submission of the Opposite Party as applicant to the O.A., 

It is clear that he pressed a case for his regular appointment to the Group 'C' post on the 

ground that he had been discharging the duties attached to the post. 

That the petitioners and respondents in their written sttemeflts elaborately 

explained as to why the Opposite Party can not be appointed to the post. 

That the opposite party as applicant did not make any prayer for grant of 

temporary status and/or regularisation against any Group "D' post because he knew that 

it can not be done under the scheme. The grant of Temporary status and regularisation 

as Group '0' is not the material fact fOr consideration in the O.A. Similarly, the petitioner 

as respondents to the O.A. did not make any submission regarding grant of Temporary 

Status as Group '6'. 

That on the day of hearing on 17.9.97, the opposite party sensing the dismissal 	 . 

of the O.A. made a oral submission that if the applicant was regularised in Group '0' post 

he had no objection .The oral submission and prayer was totally different and beyond the 

scope of O.A. In all practical purpose, it was a fresh application made verbally. 

- 	 contd.....3.......... 

#,stt. Director l'elecom (Leg841 
010 the C. 0. M. Telecom 

A.w= Circle, Guwahati..781007 



: 3 :- 

II 

The Hon'b!e Tribunal was pleased to accept the oral prayer of the applicant and 

directed the Department to appoint him in Group 'D' post. The petitioners submit that it 

- 	 was not in the pleadings of the case and the petitioners was not prepared for the new- 

turn of the case. 	 - 	 - 

That the petitioners was taken by surprise at oral prayer of the opposite party 

regarding his absorption as Group D' employee. The petitioners did not get any time to 

examine the case or to submit a proper reply. 

That for the above reasons, the petitioners were not able to instantly furnish the 

correct position when the Hon'ble Tribunal orally desired to know about the position of 

Group'D' post in the department of Telecom. All that the Sr. CGSC asserted was that 

there exists Group 'D' posts in the Department. There was nothing beyond that in the 

oral submission of the Sr. CGSC. It had never been the intention of the Sr. 

CGSC to give consent on behalf of the respondents to absorb the opposite party 

against Group 'D' p'ost. The petitioners further submits that there was misunderstanding 

between the Sr. CGSC and the official present which resulted in the Sr. 'CGSC agreeing 

to absorb the applicant in the Department. 

I,  

That the opposite party has given separate notice dated 15.3.98 through his 

pleader making a demand for regularisation in the Group 'C' post of Typist in pursuance 

of the Hon'ble Tribunal order dated 17.9.97. It becomes clear that the opposite party is 

also not agreed to regularise in Group 'D' post and is still insisting on regularisation in 

Group 'C' post from the date of his initial engagement. 

The notice dated 15.3.98 is enclosed herewith and marked as Annexure- A. 

contd.....4........... 

t)irriater AJCOm (Legal)' 

0(0 the C. G.  V1 , rce s coom 

hwam  ctrce. GUwa7810 



-:4:- 

That the Casual Labourer ( Grant of Temporary Status and Regularisation) 1989 

Scheme was formulated by the Department of Telecom as a measure to provide security 

of the tenure of service to the Casual Labourer recruited upto 22.6.88. The term 'Casual 

Labourer is used to denote those workers who performed the nature Of duty which is 

normally attended by Group 'D' cadre. The daily wage of the Casual Labourer is 

determined on the basis of minimum pay of the lowest scale of Group 'D'. The provision 

of the scheme applied to thdse Casual Labourers who had rendered at least 1 year 

service on the date of introduction of the scheme i.e. 1.10.1989. 

That the opposite party was engaged in the year 1992 on casual basis for 

performance of duty which required specialised knowledge and expertise of Typist which 

is a job of Group 'C' post. He was in receipt of daily wages on the basis of minimum of 

the respective post in Group 'C'. 

Clearly the opposite party (applicant in the O.A.) do not fit in the scheme and he 

is not entitled for the benefit of the scheme. 

For that, the impugned judgement and order dated 17.9.1997 is liable to be 

reviewed. 

It is, therefore, respectfully prayed that the Hon'ble 

Tribunal may be pleased to admit the Review Petition, call 

for records and after hearing the parties, review the 

judgement and order dated 179.97 passed in the O.A. No. 

107/95. 

And for this act of kindness, your petitioners as in duty bound shall ever pray. 

contd......5......... 

4, 
1 

Circ. G*.?ahai77. 
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BEFORE THE ADVOCATE OF THE HON'BLE TRIBUNAL, 
GUWAHATI BENCH:: GIJWAHATI. 

- AFFIDAVIT - 

I, Sri Bimal Chandra Pal, son of Late B. K. Pal, serving in the Office of 

the Chief General Manager, Telecommunications Department as Assistant 

Director, by religion Hinduism do hereby solemnly state and affirm as follows:- 

That I am the Asstt. Director (Legal) of Legal Section in the Office of the 

Chief General Manager, Telecommunications Department and as such, I am 

fuIIy conversant with the facts and circumstances of the case. 

That the statements made in para'are true to my knowledge, those 

made in paras I, 3 	* ID are true to my information and those 

made in the rest in Ihe instant petition are my humble submissions before this 

Hon'ble Tribunal. 

And I put my hand here unto this Affidavit today on this 	fday of 

April, 1998 at Guwahati. 

Deponent. Iden 

.flroCIO TOAOCQ 	
11øa4 

010tho C. o. M. 11416cm  

knns cird 
Advocate. 

Solemnly affirmed before me by the declarent Mr Bimal Chandra Pal 

who is identified by 	 Advocate on this 

39) 
day of April, 1998 at Guwahati. 

H 
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Cc4TRAj ADMINISTRATIVE TRIBUN1L, QtJWABATX BECH.i 

Date of: 	 the 17th Day of 

Justice 	ri D.N.B4tkahrVIce_cha1rmafl. 	 tIIII1'LLJ 
ri G.L.Sanglyine., j1rnin1strative  

0 	 : 
Original Applicat0n No.106. of. 1995. 

ant. Anita Baishyal 	 . . ... Aplicafl,. 
• 	 • 	.: 

- Versus - •_ 	 - 

Union of India & Ors. 	 . . . Respôndent.8. 
: 	4 	- 

Original applicatiOn No.107 of 1995. 
J

. 

Md. FaZar JUl 	 . . . App1icant.. 
, p L-;-•  

- Versus  

Union of India & OrB. 	 . 	 . . . Respondents. 

	

orlgrial ApplicatIon No.115 of 1995. 	
5. 

El 

.1 

I' 

• . . Applicant 

Respondents. 

Union of India 
represented by the Director General 
(Telecorn.)' 	

5 

New Delhi. 

The Chief General Manager. 
Assam Telecom Circle, 
Ulubari , Guwahati-7 . . • 

The A.iperintendi.ng  Engineer. 
Telecom Civil Circle, 
Guwahati-7. 

Advocate for all the applicants : &ri s.Sarma. 

Advocate f or all the respondents : Shri S.Ml.Sr.C.G.S.C. 

BARUAH j(v.C) 

	
ORDER 
	

I 
All the 3 applicatiOns involve common questIOns 

of law and sirnilar facts. We, therefore, dispose of all 

- the 3 aplIcatiOflS by this common order. The facts are : 

The 	plic'afltLs Were rppointed Casual t-torkerS on 

\ various 1aLes in Lhe y~ .u:s 1992 and 1993 . Th.y re claiinitg 

teiUpOray sttu5 and alsO ubsequeitt i-gular1saion. AS 

: 	 per sLaterflflt made .in Annexurc - 4 in O.ANO .106/95 and O.A. 

115/95 	Iid J 	 1(,)7/95 	ii 	o ;ippl i:anS 

• 	 .. 	2 

nun Direct . 	or Telecom (Leqa) 
0/0 the C. G. M. Telecom 

A.ngam Circle. Guwahatj..781007 

ant. Narnita Das 

- Versus - 

-- 



• 	
' t : 7 	1N 2,  

471 

worked for more than 206 days inthe year; Li9.9,3. The appli4-

cants claimed that they, are working In 5 days week d . ; 
- 	 •r 	 I '. i 	.. 

therefore, as per the scheme prepared by te depai rent of 

Telecommunications the person working more than 206 days 

in a 5 days week where the offices observed 5 days a week, 

• 

	

	they are ebtitled to get temporary status tand subsequent 

regularisatiOn. This aspect of the matterthas not been 

disputed in spite of that their engagement had been termi- 

nated verbally. 

2. 	heard Mr S.Sarma, learned counsel appearing on 

behalf of the applicants and Mr S.Ali. learned Sr.( .G.S.0 

for the respondents. Mr Sarina submitS that as. per the 

scheme the present applicants are entitled to be given 

temporary status and subsequent regularisatiOn. Mr Mi 

• 	however, disputed the same, in view of the fact tha 	•ey 

were working as 1)raftsmafl and, Typist and.therefore, 	y 

are not entitled to claim the benefit of the scheme. 

Sarma on the other hand submits that even if applicants 

are regularised J.n a Group D posts they have no objection. 

Mr S.Ali also agrees to the same. He has stated the there 

will not be any difficulty in -regularising them in 'ie 

Group D posts. considering the submissions of the ILarned 

counsel for the parties, we dispose of these applications 

with a direction to the respondents particularly re ndent 

No.3, that is Superintcnding Engineer, TelecCm Clvi 	irc1e, 

i-zahati to Qrant temporary status in any GrOUP 0 po.t as 

ayreed by thr: 1ciru 	ccnsel f- or the parties ric1 thereafter 

reju lrise Lhcir pCt:.3 as pr thc chcmC . This iist be 

(OflO •\S CC ly 	P r 	1})1E '!'i ;t :!tY L&tO ;i;1in a.p;iOd 

o f 1 (one) month from tlic (late of roce.ipt 

order 

3 
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t 	
I 

i::' 	...:"•••.•;''• 	.• 	

.:.. 

Considering the entire facts andcjrcurnstances of 

the case we however, make no order as to costs
4,  
. 

Sd/_ vxcc cFIAIRr1AN 	: 
&i/ rEr'BER (ix) 

1• 

• 	 'H
HI 	t( !e H iu 	 • 

,, •., • 
	7•r;'•./•• 

3 

• 	 L 	 . 

. 	 : 

• 	 • 

iv;,Ip-- 
I1rtt Dfroetor l'okcom (Logci) 

010 the C. 0. . Tccco 
einm Circic. Guahnti78jO07 

I 	• 	

I 



SIDDHARTHA SARMA.. 
ADVOCATE 

. 	4 
/ 

p 

o 

M. A. Road, Rehabari 
Guwahati.781 008 

& 	 Phone No 522995 

Date.... 

• 1 

I .  

H]. 
`-; C141-1- 

LS. 

1. The Chief General Manager. :. 

Assim Telecom Circle I 

Ulubarj. Guwabati - 7. 

• 2. TheSuperjnteiyjjng Engineer 

?elecom Civil Circle 

• 	Guwabatj. 7. 	 •• ... 

Sub: Reminderto my legal Noticp dated 15,1.9R 

Sir 	 . 

Upon authority and as per instruction of my 

client lid. Fazar Au, S/o 4.F. AU, .1 give you this 

reminder as follows:-  

1. That being aggrieved by your action i9not regulari 

sing the services of my client, he ap!roached the Hon'ble L 

Tribunal by way of filing O.A.N0.107.1 of 1995 at. the 

Hon'bje Tribunal was pleased to dinpoaa of the aforesaid 

O.A. with a direction to regularishd the services of my 

client. On 15.1.9p as stated above a leaal notice was 

upon you in regard to wilifihi and deliberate 
v o 	on of aforesaid order dated 17.9.97 but tifl.date 

nothin has been done which tentarrr,nts contmt of 

er4-t Proceeding s. 	 . 	. 	. 

____ 	 Cofltd.......2. Dage  

LI 

4 A 

Asitt Director Telecom (Leg,i) 
010 the C. G. M. Telecom 

.uam Circle. Guwahatj..78007 
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. 	 . ., . 	
. : .• 	.:tn viewLofthe aforesaid facts and circumstances ; 

	

A 	 ' 	• 1 	 ( 	
L 

I 
 give you this remir1er'making demand that my client 

be regularied in this original poBtof, IDC.i.çUifl.-Typiat 

	

: 	
\ d 	 •, 

I 	
. 	 1 	

S 

c 	.w.e.f.the dateofis'initia1appoiutment aa WCrcum- 
'- 	.. 	t 	 S 	 * 	

•-. 	 q  

S 	Typiat with'a13. 'con3equentia1 arvicebenefits ic1wIing 
.. 	 , .,,,..,... . 	 ,. 	 -t  .. . 	 ..,; 	. . 

ç/ 
: ; '.; 	•: 	 :' 	

' 	
:•- 	' •' 	 . -.:iY 	' • 	 ; 	 . 	.. 

. 	-... .... ' . 	arrear ,  aa1ary..,etc.witbinone:ont"frorn thedat'pf •; : 

I 	 receipt of this remirder fai1ing'wbich instruction)of.t S 
 4 

I - 	 ' 	I 	• 	S 	 J 	( 	r 	4 	 '4 

I 	

S 	my client is,to take appropriate legalction inaluing 

t : 
	contemt of Court's procFedings for 5 4 wich you will be 	' 

	

S ' • 	solely responsible which may, include your personal appear- 

ence before the Hon'ble ribunal.' 

- " 	 Ihope aiI trust that here would be no 

	

I 	 7 

such occasion for such litigation. ' 	 - 

S 	
' 	 Thanking 

 

S 	- 	 .fl. 	. 	...•:-.-. 	••. 	 . 	.,,. t 	 I 

	

- 	 Sincerely your 
fl-.,. 	.. 	.. 	. 	.:.: 	.. 	 . 	. 	. 

	

i s 	 '. 	I ., 	 I'•''_ 	
/ 	

.. 5 	 5 	 ) 	 (s. Sarina 	Advocate) P.

( 	 'S 

	

S 	 55 
/ 
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fl.z,fl. DIrecro Telecom (Leg.t, 

010 the C. G. M. Telecom 
A.wjanj Circle. Guwahatj..78l0 


